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(c) No Prices in Tripura are generally 
higher than those in Calcutta by 12 % 
owing to transport and other factors. 
High prices in Kamalpore prevailed for 
a short time only due to dislocation of 
communications on account of floods. 
Prices are now corning down to usual 
level. .. 

NatioDaI Afthives PublicatiODs 

X5!1!1. SUi H. N. MukerJee: Will 
the Minister of EelucadOD be plessed to 
state: 

(a) whether his attention has been 
drawn to the errors of fact occurring 
in the folders on (i) Progress of Edu-
cation (Higher), (ii) Progress of Edu-
cation (Primary), (iii) India and South-
Eas. Asia ("Our Ndghbours Series',), 
published under the auspices of the National 
Archives of India; and 

(b) if so, the steps, if any, that are 
being taken to prevent such recur-
rences? 

The Depaty MJIdoIter of Ed1Icatioil. 
(Dr. M. M. Bas): la) No inaccuracy 
has been pointed out in regard to the 
folders on"Progreas of Education(Higher)" 
and "Progress of Education (Primary)" 
there was some dift"erence of opiDion in 
reprd to a pa1188gC in the folder "India 
and South-East Asia" and attention is 
invited in this connection to the reply 
giVen to Unstarred Question No. II78 
cD 29-4-55. 

(b) Corrections will be made, if and 
when necessary, in the revised editions. 

Jaclic:iarr ia TriPlU'll 

x6aO. Shri Birea Dun: Will the 
Minister of Home Main be pleased 

• to state: 
(a) whether it is a fact tbat S\Jb.. 

divisional magistrates of Tripun _e 
recruited from the ordinary graduates 
of Calcutta UniveTsity; 

(b) whether they fail to discharge 
the judicial POWeTS in a propel' manner; 
and 

(c) if so, the steps Government pro-
pose to take in this matter? 

The Alialster ia the MbIktry of 
HIDme A«aIrs (SUi Dater): (a) It is not 
a fact as no sub-Divisional Magistrate has 
been recruited recently. All the present 
sub-Divisional Officers were oIIicers 
under pre-integration Tripura Govem-
ment and have been absorbed in Govern-
ment service after integration. Appoint-
ments of sub-Divisional Officers have 
been made from IIIIIOIIPt these otIicers. 
There are tIOIIIe Sub-Bivisional Magis-

. trates who hold a hi&her degree than B.A. 
and the relit are graduates. 

(b) and (c). Judicial powers are 
exercised by the officers in their best 
judgment and Government have not 
received any complaint that they are being 
utilised in any improper manner. However 
for those aggrieved the remedy lies in 
appeal to higher courts. 

Quaai-.permaaeat Employees 

x6u. SUi D. C. Sharma: Will 
the Minister of Home ABairs be pleased 
to state: 

(a) whether Govemmellt of India have 
announced that a percentage of permanent 
posts in C4ch grade should be filled from 
amongst the quasi-permanent emplo-
yees; 

lb) the total number of Assistant!< 
who have been declared quasi-perma-
nent since 17th March, 1949; 

(c) whether any quota of permanent 
posts has been reserved for being filled 
from among the quasi-permanent Assis-
taDts; 

(d) if not, the reasons therefor; and 

(e) whether future grant of quasl-
permanent certificates in that grade has 
been discontinued? 

The Miaister ill the Miaistry of 
Bome ABain (SIIrl Datar): ~  The 
Central Civil Service (Tcmporsry Services) 
R. provide thata proportion of perma-
neat vacancies may be reserved for peTsons 
who have been granted quasi-permenancy 
certificates. 

(b) The number is approximately 650 • 

(c) No quota of permanent posts was 
reserved for being filled from among quasi-
permanent Assistants as such lit the initial 
constitution of Grade IV of the Central 
Secretariat SeTvice or for the oonfirmation 
of persons appointed to the Regullll' Tempo-
rary Establishment of Assistants at the 
initial constitution. An adequate number of 
such Assistants has however been confirm-
ed in Grade IV at the initial constitution' 
anCl later through the Regular Temporary 
Establishment. In the new Regular Tem-
porary Establishment of Assistants which 
IS expected to be formed shortly, an ade-
quate proportion of vacancies are bein,g: 
earmarked for the appointment of quaSl-
permanent Assistants. 

Cd) The question does not arise. 

Ce) Declarations of quasi-permanenoy 
have not been discontinued as such, but 
no quasi-permanant certificates have been-
~  after IIt July, 1952 so far. 




